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IN:THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
o % &
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0.2.1203/97. | _ Dt., ef Decisien :

G.Munirathnam .. Applicant.

Vs

1. The Chief General Manager, Telecem,
tndhra Circle, Nampally Statien Read,
Hyderabad.

2. The Chairman, Telecem Cemmissien,

Sanchar Bhavan, New Delhi. .+ Respendents,

Ceunsel fer the applicant : Mr, K.,Venkateswara Rae
Ceunsel forthe respendents : Mr. v.Bhimanna, Addl.CGsc, °
CORAM:

THE HON*BLE SHRI R. RANGARAJAN: MEMBER (ADMN,)

THE HON'BLE SHRI B,S.JAI PARAMESHWAR : MEMBER (JUDL.)
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ORDER

ORAL GRDER (PER HON*BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (oubpL.) ||

Heard Mr.K.Venkateswara Raeé, learned counsel for the
applicant, Nene for the respendents.
2. : The applicant was iriginally recruited as Clerk in
Duisien, .

éosta%LNizamabad Bixdeion on 12+3-71 and after passihg P&T Financ

Acceunts, Part-I in May, 1974 and Part-II Neovember, 1974 he was’
Ldas

premeted as Jr. Acceuntant in 1975 andifurther premeted as Jr.Acceyn:

Officer in Telecem during the year 1979, He was demated as
Asst. Acceunts Officer in 1988 and as Acceunts_Officer in Apfil,
1990. 'He-submits that he was alse promoted. as Sr. Accmunté-Office
fer different spells during the year 1995 en adh0¢ basis, He was
alse premeted as Asst, Chief Acceounts Officer f¥em.20-3-97 and és
Chief Accounts bfficer frem 14-7=97 on adh@c basis, He is présent
continuing as Chief Acceunts Officer en adhec basis.r He is aspira
for the next vrematienal pest Et? Sr.Acceunts Cfficer dn-reéular
basis.

3. The applicant has filed this OA-té declare that he ig
entitled for prometien aé Sr.Accounts Officer on regular basis en
cempletion of 3 years ef reqular service in the cadre of Acceunts

Officer in accerdance with the OM Ne.F.6 (82)-IC/91 dt. 22-9-92 an
[~V 8

alse on the recemmendatiensef DPC as per Lr.Ne.TA/STA/72-29/IT &t.

11-3-97 issued by the Chief General Manager, Telecem, E;P. Hyderab
with all censequential benefits and allewances.’ |

4, It is seen frem the material papers R-1 ha%;asked feor
the decisien frem R-2 in regarCd te the premetien ef the applicant
te the pest of Sr.Acceunts Cfficer vide his letter Ne,TA/STA/72-29

dt. 11-3-97 (Anpexure-III). It is stated that no reply has been
received, . ' ‘
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5. In view of the abeve R-2 is directed te take a final
deciéioﬁ en the basis ef the reference made by R-1 to R-2 dated
11-3-97 within 45 days frem te-day and advis? B~1 suitably se as’

te enable the R-1 to inferm the applicant.

6. With the above directien the OA is disposed of., Ne

3
erder as te ceosts,

WQWM

.S, JAI PARAMESHWAR) (R. RANGARAJAN)
MEMBER (JUDL,) MEMBER { ADMN. )

?:E:Eiz,/f’ o QG;///////:
| I
Dated : The 25th_Nev, 1997, ﬁgﬁ' !

: R e Q ‘ .

TDictated in the Cpen Ceurt)
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